
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 980/20L9

Harminder Singh & Anr.
Versus

Union of India & Ors.

. . .Appficants

. . .Respondents

Report by way of affidavit of Vini
Mahajan, IAS, Chief SecretarY,

Punjab, Chandigarh.

I , the above named deponent, do hereby

solemnly affirm and state as under:*

1. That the above said O.A. is pending in this

Hon'bIe Tribunal and next fixed for hearing on

24 . 02 .202t .

2. That thrs Hon'ble Tribunal on

passed the followj-ng interim order:

01 . 10 .2020

"4. Learned counsel for the applicants
submits that the above report does not

show compliance of the order of this
Tribunal. Mere statement that the flow of
the river is not obstructed is not

adequate and is in conf l-ict with the

earlier reports referred to in the order

dated 03.03.2020. It is al-so pointed out

that the matter has been dealt with only
by the Executive Engineer of the Water

Resources Department, without involvement

'') 
:



H,#{# )\

of other concerned Departments, including
GMADA, Housing and Urban Development

Department, the Environment Department

and the Irrigation Department.

5. In view of above, we direct the Chief
Secretary, Punjab to call a meeting of
the concerned departments vLZ GMADA, the

Housing and Urban Development Department,

the Irr j-gation Department, and the
Environment Department within one month

to look into the matter and take remedial

action and furnish a report after taking
information from al-1 the said departments

within three months by e-mail at
judicial-ngtEgov. in preferably in the

f orm of searchabl-e PDF/OCR support PDF

and not in the form of Image PDF.

3. That the matter was discussed in the meeting

headed by the deponent on 22.L0.2020, in which the

(i) Principal Secretary, Water Resources and

(AdministrativeHousing

Department

Urban

for GMADA)

Deve 1 opment

(if) Prlncipal Secretary

Science, Technology and Environment ( iii ) Membe r

Board,

Geology- I

Secretary Punj ab PoIl-ution Control

(iv) Chief Engineer/Dra j-nage-cum-Mj-ning &

and (v) Superintending Englneer, Drainage Circl-e

Patj-al-a participated. After detailed deliberatj-ons

it was agreed that in view of the factual position



brought out by Chief Engineer

f o11owi-ng remedial measures, as

found appropriate:

Drainage, the

proposed were

(i) That the 2 pipes of 5 feet diameter, being

inadequate to take 700 cusec discharge of

the tributary of Siswan River, need to be

replaced with a bridge of 50 feet span at

Point B 1n Annexure-A. The cost shoul-d be

paid for by Omaxe.

The cross section of Siswan's Tributary

needs to be restored to its original

capacity of 700 cusec in the Lake Project

Area by Omaxe under the supervision of

Drainage Wing of the Water Resources

Department .

(iii) The i11egaI and unauthorized embankments

created in the main bed of the Siswan River

by private l-and owners, which divert and

restrict the flow of water, away from their

fields and towards and along VR 6 Master

Pl-an Road need to be removed to restore the

original course of the river.

(iv) Adequate flood protection works need to be

carried out in the Siswan River (Including



plugging the 2 pipes of 5 f eet d j_ameter;

Point A in Annexure-A) and. along 1ts bank

abutting VR*5 road.

A copy of the proceedings of the meeting

hel-d on 22.L0.2020 is annexed and marked as

Annexure-A.

4. That during the meeting hel_d on 22.L0.2020,

the report dated 05 . 12 .20L9 was also cons j_dered,

wherein certai-n recommendations were made. On the

basis of the said recommendations, the Chief

Engineer, Department

suggesti-ons.

That the remedial actions taken by the

areepartment on the aforesaid remedial measures

given point-wise as under: -

(r) That after completing all the technical and

codel formalities work for the construction

of box culvert at point B has been started

at site; excavation of one side of road has

been completed. The photograph of excavated

si-te is attached and marked as Annexure-B.

(ii) That the work relatlng to restoration of

Siswan' s Trlbutary to its origj-nal l-and

width/capacity has been completed.

of Drainage made his
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(iii) That the work relating to removal of the

unauthorized embankments in the mai_n bed of

Siswan River wir-r be compreted af ter the

harvesting of standi-ng crops wi-th the help

of the Local Administration and the police

Authorities.

(iv) That the Point .A, in Annexure-A has been

plugged and necessary fl_ood protection work

of providi-ng wire crates f il_led with

stones/boulders in the shape of revetment

alongside VR-6 Roads from poj_nt .A, to.B,

stands completed at slte.
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VERIFICATION:

DEPONENT
(vrNr r{AHA{IAN) rAS

CHIEF SECRETARY PUNJAB

CHIEF SECREIT'kr" ' '
soiiRittExt oF n'rltto

Verified that the contents of my above

affidavit from paras No.1 to 5 are true and

correct to the best of my knowledge and bel_ief as

per inf ormat j,on derived f rom of f icial record. No

part of it is false and nothing has been concealed

therein.
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